CENTRAL ADMINISTRATI VE TRIBUNAL PRINCIP AL 3EiICH

New Delhi: this the 4th January,Z000,

s
¥
l"

_0.A.No,704/96 /6"5 ;

HON'BLE MR, S Ro ADIGE, VI CE CHATRMAN(A) o
HON'SBLE MR, KULDIP SINGH,MEMBER(3).

®nst, Subhas Chand,
/o shri Jest Singh,

R/o No, 626= Ay Mehram Nagar,

Mstt.tine Palam Aimort,

Newy Delhi oo oo fpplicant.
(Proxy Dunsel chri anil Singhal).

Versus

1, Union of India/Lt,Goveror,
thro ugh

oommi sshner of Policay
Police Headquarters,

MmsD Building, I.,P.Estate,
New Delhio

2, Dy.bmmissioner of Police,
Northetjest District
Delhi, g

Police Headquartersy
I.P.Estate,
New DBlhi,

3. Addl, ®bmmissionsr of Police,
No rthern Range, Delhi,

Police Headquarters,
I.P, Estatap
New Dalhio 00000 Rea)onﬁgntSG

(8y adwcate: Shri proxy counsel for Shrlarun Bhar

0 RDER(O RaL )
HON 'BLE MR, Se R. ADIGE, VI CE CH al A AN (A} o

Proxy oounsel Shri Singhal states that
despite several attempts mads, neither ho norp
applicant’s ocounsel Mrs. Sunedha Shama hevo bee

succeeded in contacting the spplicant. Pathsgps he
77




-29

is not interested in pursuing the 04,

2, Undar the cdircumstance, the 03 is disnigse

for defaults No costs,

,UQ\L.

/a& 7o
( KULoIP SINGH ) ( s.R.ADIGE )
memeer(d) VICE CHAIAaN{a),

/ua/




